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.J.bstl·(JCt f(/ theP,'ocecding8 of tAe OO'Uf'lcil''oj tAc (J()'(J(J1Y1or General oj' India, 
aBBemblcd for tke purpo8e qf makiftg Law8 and BegulatioM "fader tke 
povilion8 of tl,e ..dct 0/ Parliament 24 §' 25 ]Tic., cap. 67. 

The Council met at Government Boulle on Friday, the 5th .Fe1)ruary, ~  

PRESENT: 

The Hon'ble C. F" Ilbert. C.S.I •• C.I.B •• ~  

'j'be Bon'ble Sir S. O. Bayley, K.C.s.I., C.I.E. 
1'be HOD'ble T. C. Hope, C.8.I., O.I.E. 
The Hon'ble Sir A.. Oolvin, X.C.H.G., C.I.E. 

G ~ the Hon'ble 'l'. E. Hughes, B..A. 
The I ~  Sabeb Visbvanath Narayan Mandlik, 0.8.1. 
The Hon'ble ~  Mohan Mukt>rji. 
The Hou'ble n. St. A. Goodrich. 
The Bontble J. W. Quinton. 
The Hon'bIe R. Stt-e). 
The Hon'ble Amlr-ud-doll'lah Saeed-ul-mulk Rajah Mohamed Ameer 
Bosan Khan Bahadtlr Mumtaz Jung. 

The Hon'ble W. W. Hunter, C.8.I., 0.1.11., LL.D. 

INDIAN SEOURITIES BILL. 

The Hon'ble SIB. A. OOLVIN. introduoed the Bill to amend the law relatinr 
to Government Securities, and ~  that it be referred to a Select Committee 
consisting of the Hon'ble MesirL Ilbert, Evaill Bnd 8teel, the Hon'ble Baa 
8aheb Vishvanath Narayan Mandlik and the Mover, with instructions to 
submit their Report within one munth. 

l.:l1e Hon'ble Mn.. WERT said :_U When the Act "laich it is now 
proposed to amend was under ~  before the Oouncil at Simla last 
autumn laaid that it was the intention of the Government to leave two ques-
tions open for future decision, first, wbether the provision which it contained 
as to the rigbts oC the survivors of joint hoMers of Governmmt 800uritiCtJ 
should be applied to all Government BeCl'riti(B to be hereafter issued; and. 
secondly, whether a similar provision shouI4 be applied to certain other fol'Dll 
of joint contract, such 8S ordinary negotiablo instruments. 



130 INIJIAN SEOUBITIES. 

[Mr. Bbert.] l51'H FEBRUABYr 

rJ On the first of thpse questions I am bouud to aooept the deliberate opinion 

of ~  conversant with banking business that ~  is ~  for them 
without serious inconvenience to the public to adapt their practice to the 
law as laid down in section 45 of the ~  Act, but I acoept it with regret,. 
. because I ani compelled to admit that if the exist.ing law is unsuitable to Gov-

ernment securities it is prob"bly unsuitable to other forms of contract also, 
and. if Bo. we shall be under the necessity sooner or later of proposing a more 
general amendment of the law; The case of Government securities is urgent 
aud the remedy is obvious, aud acoordingly I think that the proper course is to 
deal with that case alone in the pr!,lIent Bill. but I intend ~  take early steps 

for ascertaining t,he vie!,s of the High Courts and other authorities with respect 
to the law which regulates. the devolution of joint rights and liabilities in the-
case of otber forms of Cont.ract • 

.. There is nnother provision of this Bill whioh suggests the-possible expedi-
ency of more genern.llegiRlalion. When Government securities constitute the 
lIubject of a public trlldt. it has often heen the praot.ice to vest them· in a 
Government officer. suoh as the Distriot liagistrate. who is intended to hold 

~ not person,aUy hut by virtue of his office; and the Bill pro poses to remove 
the doubts whioh have existed as to the legality of 'his praotioe. But several 
ea&eI have recently oCOIlrred in whioh it would have been convenient to vest 
other forms of trust-property in a Government ·C1fIicial ~ sunb. and to whioh 
the provialions of the Offioial Trustee Act have. for various reasODS. been found 
inapplicable. For instance. the Official Trustee is required to perform active 
duties with respeot to trust-property vested in him, and is entitled to rc!munera-
tion for those dutic.'1; he could not remain passive a.nd hand over his duties to a. 
looal committee. 

ClIn England the Secretary to the Obarity Commissioners for the time being 
is oonstituted II. oorporation BOle for the purpose of holding auy property beld on. 
a oha.ritahle trust, and the praotice of the Education Department, in se.ttling 
schAmes for the regula.tion of educational endowments, is to vest the property 
in this official as a passive, bare or dry trustee, leaving aU powers of manage-
ment to a committee whioh may be either eledted or appointed. and the con-
stitution of which may be changed without affeoting the legal dnolution of the 
trust-property. It would bo worth the while of Lr"lcnl Governments to consider 
wbether a aimila!' provision ~  not be useful in thiscountry for meeting tho-
cast'S to which I have referred." 

The llotioll WlWI put anll agreed to_ 
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1886.] [Sir.Li. OoZo'n; Mr. Illlet·t.] 

The Bon'bIe Sm. A. COLVIN also moved that the Dill a.nd Statement of 

Objects and Reasons be published in the local official Gazettes in English and 
in such other languages as the :looal Governments think fit . 

• 
The Motion was put and agreed to. 

REGISTRATION OF DIRTHS. DEATHS AND MARRIAGES DILL . 

. The Bon'ble Mn. lLDERT presentrd the Report of the.SeJect Oommittee 
on the Bill to provide for the voluntary lkgilltration of  certain Births and 
Deaths, for the establishment of Genpral Rf'gistry Offices for keeping Registers 
of oertain Births, Death. and Marriagel1, and for certain other purposes. 

INDIAN REGISTRA.TION ACT, 1877. AMENDMENT DILL • 

. ~  Bon'ble MR. ILBBRT also presented the Report of the SeleCt Oom-
~  on the Dill to amend the Indian llegiltmtioD Aot. 1877. 

The Council adjourned to Friday, the 12th February 1886. 

FOST WILLIA.K; 1 
The 8th FebrtMJrg, 1886. J 

S. HARVEY JAMES. 

O.l!g. Secg. to the G01Jt. of I"dia, 
LegiBlGtifJe Depo,.'ment. 




